161

1973-74 § 85 Sfqoa aF F &
T | WGl § W@ F IERK &
fau famfafen saww fawfag @
T & § i~

(1) dfses womi dR @A
AEIEIAT ATEAT FT HEA;

(2) =17 gu faeti 7 wwiRet ST-
AT FT AT A AT SFTHA F H
9T AT A A1 A fawdre;

(3) v fmem R Tl
AT &7 HEH, foms swwa 9
sre feamt #1 v fe o |9,

(4) T dar @A F OEF ST
& &9 ¥, faanfadt 1 agaar &
FEATHAT FT AR ; A

(5) st & fav@ & 9w 7
TR 7 g8 39 AR a9t geafegat
AR IR mifaw fafwwr oot &t
qgd FE T3 F g oF s g
farert &Y ¥ TTqET | ATl TS T
fammeaT i awET «7 FH F7 [WA
g, Sty A @7 sEfy § osEaww
IEATAT AT FHAT GFF AGL g1 T |

(7) ST (@) 7 af s,
B GCRT G, H Y AISTT & SN
IR FW UG, [T @R F IO
Fqa fFuaw §

ALLOCATION OF PosTs oF L.A.S. anp LP.S.

TO PUNJAB, HARYANA AND HIMACHAL
PRADESH

3784. SHRIMATI NIRLEP KAUR:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) what principles or criteria were
framed for allocation of posts in the LA.S.
and LP.S. for the three States of Punjab,
Haryana and Himachal Pradesh at the
time of creation of the Punjabi Suba; and

(b) what is the remedy to an officer
adversely effected by these principles or
criteria ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). The allocation of posts wis made on
the basis of the requirements of each State,
involving where necessary the creation of
new posts. It was made on the recommen-
dations of the Shanker Committee. The
allocation of the IAS and IPS Officers to
Punjab, Haryana & Himachal Pradesh was
also made on the basis of the recommen-
dations made by Shanker Committee.

In making its recommendations regard-
ing the allocation of posts and officers, the
Committee kept in view all relevant fac-
tors including the needs of the different
units, the necessity of forming balanced
cadres and the special needs, including
needs of development, of the units.

Under the Punjab Re-organisation Act.
1966, the allocations of the IAS and IPS
Officers were treated as final and no re-
presentations thereon were entertained.

PARKING FEE FOR SCOOTERS AT PaLaM
AIRPORT

3785. SHRI MANIBHAI J. PATEL:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that recently a
parking fee of Re. 1/- per car is being
charged at Palam Airport;

(b) whether it is also a fact that the
parking fee for two-wheeler self-driven
scooter is also the same that is Re.l1/- per
scooter, at Palam airport whereas in Delhi
and New Delhi it is only 0.25 paisa at all
other places like Railway station, shopping
centres etc.;

(c) if so, the reasons for this big diffe-
rence in charges;

(d) whether Government propose to
revise the rate and bring it down to usual
charges of 25 paisa; and

(e) if not, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). A uniform park-
ing fee of Re. 1/- is being charged for
each category of 'vehicle. -





